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Mr B Khan along with Mr. Je.Ka Mlsra,Advoeates,
present for the appl:.cant.

Heard the learned acIv_ocates.

After hecrlng -for some time, it was sub-
mitted that applicant may be permitted to FxIx

submit a representation to the competent ~ & |
author.lty agalnst the 1mpugned order and allowh
to avail this remedy. ‘The request on behalf of
applicant seems to be very fair and he is right
in doing so since the transfer made in the
interest of'administra;cion is the prerogative

of the executives. In this view of the matter,

the applicant may prefer a representation as
requésted on behalf of her and it is expected

that the respondents would examine and decide

' the same as espeditiously as possible. .

The OA stands disposed of accordingly
in- limine, : :
—— - Mesuin
(G.R .Patwardhan) ' (J.K.Kaushik)
2dm .Member ‘ Jud 1.Menber
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